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CENTRAL AIKINI3TRATIVS TRIBU1<IAL,PRINCIFAL $NCH,
NEW 2ELHI.

R.A.No.133 of 1993

in

/

Date of Decisions (^.(9 *^-3

0.A.No,2700 of 1992.

M,K,Bansal ......

Ve rsus

Union of India & others Respondents,

CORAMt

Hon'ble Mr.J,F,Sherma/Member(J)

Hon'ble Mr,3,R,Adige/Member(A)

For the applicants 3hri B.3,Mainee,Counsel,

For the respondents: 3hri Rajesh/Counsel,

ORDER

(-By Hon'ble Mr,-^*R»Adige,Member(A) ,)

This is a petition bearing R,A, No,133 of 1993

filed on 7,6,93 praying for review of the Tribianal's

judgnent dated 7,5.93 in 0,A,No.2700 of 1992,

2, The petitioner has stated that there was an

eror on the face of the record in that judgment/inasmuch

as it had been held therein that the applicant had

been promoted in dae grade of Rs. 1600-2660/- on 16,9,90

and not on 23,9,87/ and the petitioner's prayer for

relief had been wrongly rejected on that groiind, Ifence>

he has prayed that the said judgnent be reviewed,

3, Even if/ as claimed by the petitioner he was

promoted in the grade of Rs, 1600-2660/- on 23.9,37 and

not on 16,9,90/ the fact remains that he is junior to

the persons whose names appear between serial Nos,3

to 12 of the seniority list dated 25,2,92(Annexure-A7

of the 0,A,) as they were continuously officiating in th

aforesaid grade against regular vacancies since 1985-36,

before the petitioner was promoted to that grade and

were also regularised in that grade thereafter. When

continous officiation is followed by recularisation/
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it is permissible \jnder rules to cbxmt the period

of continuous officiation for the purpose of

determinating seniority, and hence the petitioner's

prayer for re determination of his seniority and to

place him above Serial No,2 Shri Faqir Chand in tliat

^niority list was rii^tly rejected,

4, Under the circumstances, the Tribunal's impugned

judgnent dated 7,5,93 does not call for any review and

this petition is accordingly dismissed.
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